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GENERAL ADMINISTATION DEPARMENT

NOTIFICATION
The 29" May 2026
No.- 09/Ni-19-02/2025-9596/Sa.Pra—In exercise of the powers conferred under the

proviso to Article 309 of the Constitution of India, the Governor of Bihar is pleased to make
the following rules to amend the "Bihar Secretariate Clerical Service Rules, 2006" (as
amended from time to time).
1. Short title, extent and commencement.—
(1) These Rules may be called as "Bihar Secretariate Clerical Service
(Amendment) Rules, 2026"
(2) It shall extend to the whole State of Bihar.
(3) It shall come into force from the date of publication in the official gazette.

2. Substitution of Rule-3 of Bihar Secretariat Clerical Service Rules, 2006.—
Rule-3 of the said Rule shall be Substituted as follows:-

3. Hierarchical structure of this service shall be as follows.-

SL No. Name of Post Status
1. Junior Secretariat Assistant | Basic Grade
2. Senior Secretariat Assistant | First Promotion Level

3. Substitution of the words ‘Lower Divisional Clerck’ and ‘Upper Divisional
Clerck’ in the Bihar Secretariate Clerical Service Rules, 2006.—

The words ‘Lower Divisional Clerck’ and ‘Upper Divisional Clerck’ used in the
said Rule shall be substituted by the words ‘Junior Secretariat Assistant’ and ‘Senior
Secretariat Assistant’ respectively.

4. Substitution of Rule-7 of Bihar Secretariat Clerical Service Rules, 2006.- Rule-
7 of the said Rule shall be Substituted as follows:-
“7. Recruitment to Junior Secretariat Assistant.—
(1) The minimum educational qualification/eligibility for recruitment to
Junior Secretariat Assistant and the process of recruitment shall be
according to the provisions of the Regulations.



fraTe TTSTe (SraTemuT), 29 0E 2026 5

(2) Each appointing authority shall calculate the vacancies based on the
position as on 1% April and shall submit a reservation category-wise
requisition to the General Administration Department by April 30.
The General Administration Department shall submit a consolidated
requisition to the Commission.

(3) 75 percent of the posts of Junior Secretariat Assistant Grade shall be
filled by direct recruitment on the basis of competitive examination
conducted for the purpose by the Bihar Staff Selection Commission
from time to time; Provided that in the light of the provisions of
Bihar Outstanding Sportspersons Direct Recruitment Rules, 2023,
the selected eligible outstanding sportspersons may be appointed
upto 10 percent of the posts available for direct recruitment.

Provided further that the dependents of such Government
servants who died while in service period shall be considered for
compassionate appointment against 75% of the posts in the direct
recruitment quota and appointment shall be made on fulfilling the
required criteria for compassionate appointment, for which the
recommendation of the Commission shall not be required.

4) After the appointment of dependents of Government servants who
have died in service period, requisition for the rest vacancies shall be
sent to the Commission.

(5) The remaining twenty-five (25%) posts of the authorized strength
shall be filled by the concerned Appointing Authority by promotion
on seniority basis from the Intermediate passed employee of Office
Attendant/Attendant (Special) cadre working in the regular
establishment of the Departments of the Secretariat and attached
offices;

Provided that such Junior Secretariat Assistant promoted in
this manner will not be entitled to any subsequent increment after the
first increment until they pass the Computer Competency Test and
the Hindi Noting and Drafting Test. After passing these exams, their
service as Junior Secretariat Assistant may be confirmed.

(6) The subjects, syllabus and procedure of the competitive examination
shall be determined by the Commission.

(7) The allocation of candidates to each cadre based on the results of the
competitive examinations shall be made by the General
Administration Department on the basis of merit-cum-option.”

5. Substitution of Rule-8 of Bihar Secretariat Clerical Service Rules, 2006.- Rule-
8 of the said Rule shall be Substituted as follows:-
“8. Probation Period.—
(1)  Junior Secretariat assistant appointed by direct recruitment on the
recommendation of commission, shall be on probation for 01 (one)
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year. If the service is not found satisfactory during the probation
period, it shall be extended, for 01 (one) more year. If the service is
not satisfactory even in the extended period, the service may be
terminated.

(i)  Junior Secretariat Assistant appointed by other than direct
recruitment (Compassion/Outstanding sportspersons etc) shall be on
probation for 01 (one) year. If the service is not found satisfactory
during the probation period, it shall be extended, for 01 (one) more
year. If the service is not satisfactory even in the extended period,
the service may be terminated.

(iii)) The provisions of the ‘Probation Period of Bihar Government
Servants Rules, 2024 (as amended from time to time)’ shall be also
apply to the members of this service.”

6. Substitution of Rule-9 of Bihar Secretariat Clerical Service Rules, 2006.—
Rule-9 of the said Rule shall be Substituted as follows: -
“9. Training and Departmental Examination.—

(i) The members of this service shall undergo such training as may be
prescribed by the ‘Probation Period of Bihar Government Servants
Rules, 2024 (as amended from time to time)’.

(1) The newly appointed Junior Secretariat assistant of this service shall
have to pass all the papers of the Departmental Examination as
prescribed by the Central Examination Committee, Board of Revenue,
Bihar.

(ii1)) The subject, syllabus and procedure of the departmental examination
shall be decided by the Central Examination Committee with the
opinion/approval of the General Administration Department.”

7. Substitution of Rule-10 of Bihar Secretariat Clerical Service Rules, 2006.—
Rule-10 of the said Rule shall be substituted as follows:-

“10. Confirmation.—On satisfactory completion of the probation period,
completion of the prescribed training and passing all the papers of the
departmental examination by the Junior Secretariat Assistant, his service
may be confirmed by the Appointing Authority."

8. Insertion of new Rule 134 after Rule-13 of the Bihar Secretariat Clerical
Service Rules, 2006.—Rule-13A after Rule-13 of the said Rules, shall be inserted as
follows:-

"13A. Duties and responsibilities.—
(i) Duties and responsibilities of Junior Secretariat Assistant.—
(a) Registration of Dak Received and issued in the department/
section/unit/desk,
(b) Maintenance of the diary and file movement register of the
section,
(c) Typing, Proof reading,
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(d) Data entry on computer.

(e) Assisting in the day-to-day work of the section such as
photocopying, maintenance of records, e-mailing, sending fax,
etc.

(f) In the absence of Senior Secretariat Assistant work assigned to
him.

(g) Such other duties as may be assigned by the higher officer from
time to time."

(ii) Duties and responsibilities of Senior Secretariat Assistant.—

(a) Registration of Dak received and issued in the department/
Section/unit/desk,

(b) Maintenance and upkeep of files,

(¢) Maintenance of the Diary Register and file movement register
of the Section,

(d) Docketing and maintaining of receipts received in the File.
Open a new file if necessary,

(e) Routine work repeatedly performed by the Section,

(f) Issue of approved Draft after obtaining signature of higher
officer and to maintain and Docketing in the file,

(g) In the absence of Junior Secretariat Assistant all work assigned
to him,

(h) Such other duties as may be assigned by the higher officer from
time to time."

By the order of the Governor of Bihar,
Dr. B. Rajender,
Additional Chief Secretary to the Government.
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